M Gmall ural sharma <uralsharma1995@gmail.com>

Fwd: Fwd: Comment on CERC Draft Central Electricity Regulatory Commission
(Connectivity and General Network Access to the inter-State Transmission System)
(Second Amendment) Regulations, 2024).

1 message

Mukesh Kumar <mukeshkr.cea@gov.in> Sat, Mar 9, 2024 at 7:33 PM
To: uralsharma1995 <uralsharma1995@gmail.com>

With Best RegardsMukesh KumarAssistant Chief (Engg.)Central Electricity Regulatory CommissionNew Delhi -
110001 Contact- 23353503

----- Forwarded Message -----

From: Shilpa Agarwal <shilpa@cercind.gov.in>

To: Mukesh Kumar <mukeshkr.cea@gov.in>, ramakant ece <ramakant.ece@gmail.com>, Awdhesh Kumar Yadav
<awdhesh@pnic.in>

Sent: Sat, 09 Mar 2024 07:48:49 +0530 (IST)

Subject: Fwd: Comment on CERC Draft Central Electricity Regulatory Commission (Connectivity and General Network
Access to the inter-State Transmission System) (Second Amendment) Regulations, 2024).

----- Forwarded Message -----

From: srikrishna chakravarthi <srikrishna.chakravarthi@suzlon.com>

To: Harpreet Singh Pruthi <secy@cercind.gov.in>, Shilpa Agarwal <shilpa@cercind.gov.in>

Cc: b jagannadham <b.jagannadham@suzlon.com>, vbishnoi@suzlon.com, vikalp vats <vikalp.vats@suzlon.com>
Sent: Fri, 08 Mar 2024 22:41:49 +0530 (IST)

Subject: Comment on CERC Draft Central Electricity Regulatory Commission (Connectivity and General Network Access
to the inter-State Transmission System) (Second Amendment) Regulations, 2024).

Dear Sir,

PFA below comment on CERC Draft Central Electricity Regulatory Commission (Connectivity and General Network
Access to the inter-State Transmission System) (Second Amendment) Regulations, 2024).

Draft regulation - Page No. 2, Clause No. 5.8 -VII - d:

"Government Order issued by the concerned Government for allotment of the land along with possession documents for
100% of the land required for the capacity for which Connectivity is sought."

We want to insert the clause: Honourable CERC shall allow the sublease of Revenue land from Project Developer to
IPP/Connectivity holder as per State Govt. Land Policy.

Justification: Almost all the state connected projects are developing the projects with Revenue land on sublease concept.
Even few projects connected in ISTS through bidding route, SECI has accepted the revenue sublease registered
documents of Project Developers for IPP/Connectivity Holders. Attached Revenue land Sublease Note for kind reference.

Thanks
V. V. Srikrishna Chakravarthi
agm, power evacuation-

Suzlon Global Services Ltd.

Level -1, LEFT WING,TREE Building,

SUZLON, ONE EARTH,Hadapsar,Pune,411028,INDIA
Phone 020-67025411,Mobile:7350596800
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28 years of harnessing Renewable Energy for a Greener Tomorrow.
Transforming energy, transforming lives!

Visit us at: www.suzlon.com<http://www.suzlon.com/> | Twitter<https:/twitter.com/suzlon> |
LinkedIn<https://www.linkedin.com/company/suzlon-group>

This email and any files transmitted with it are confidential and may be privileged or otherwise protected from disclosure
under respective laws and are intended solely for the use of the entity / individual to whom they are addressed. If you
have received this email in error or If you are not the intended recipient, please notify the sender immediately by way of
telephone or email and delete this message and any files transmitted from your system. If you are not the intended
recipient, you are hereby notified that any dissemination, distribution or copying of this communication is strictly
prohibited. Please note that any views presented in the email are solely those of the author and do not necessarily
represent those of the organization. While all care has been taken to avoid viruses the recipient is advised to check this
email and attachments for presence of viruses. The organization accepts no liability on this account. We do not guarantee
the security of any information transmitted through email and are not liable for any interception, corruption or delays.
Anyone communicating with us by email accepts the risks of email communications and their consequences.
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SUZLON

POWERING A GREENER TOMORROW

Date: 11" December '23

NOTE ON ACCEPTANCE OF SUBLEASE OF REVENUE LAND FOR
GNA CONNECTIVITY

> In the state of Gujarat, revenue land is allotted to Developers for Wind Power
Projects as per Government of Gujarat (GoG) order no. JMN/3093/UOR-29/A
dated 11™ June 2004 (enclosed as Schedule 1).

» Clause 5 of the above order specifies as below :

The Wind Farm Project Developer after getting lease land and after developing,
can one time sublease to Client.

» Thereafter, Wind Turbine Manufacturers were also included towards allotment
of revenue land through GoG order no. JMN/2018/2256//A-1 dated. 8" March
2019. A copy of the said order is enclosed as Schedule 2.

» Accordingly ALL the projects, on revenue land, have been executed in the state
of Gujarat; for both CTU as well as STU connectivity by way of sublease to
Customers.

» A sample copy of the Revenue land allotment order is enclosed as Schedule 3,
wherein the reference of the above-mentioned 2004 GoG order is explicitly
specified.

In light of the above facts, it is earnestly requested that in case of revenue
lands, sublease should be accepted as valid document; while availing
Connectivity through the Land Route and the Land BG route.




SCHEDULE 1

LA EE e Govemment Land on lease
fo Wind Farm Projecl

Gujarat Government,
Feyvenue Denarmeant,
Reselution Mo, JMMN £ 39030 UOR-297 A
Sachivalayva, Gandhinagar

Dated 1106 F 2004
Referonce - MY M dated 5802003 Eeselution Mo, Land £ 392003 57 15

According to the above menltioned resolution of the Revenue Depantment
the policy for recovery of rent for non-agriculture use for Commercial, Besidential
and Industnal purposes s in exstence, last year under Vibeand Gujaral, the Siate
Government convened global investiment conference in which MO was coleroed
o for creation of 1100 MW, energy through Wind Farm Project Therefore o
qguestion for making a land policy for. Wind Farmn Project has aniscn -

RESOLUTION :-

Afler due cxamination of all the prominent items with reference fo
above following main policy is d:—cig:‘{ed as per this resolution .

1) TYPE OF LAND :-
For wind fanms Government  wasle lands  are  given  poonly Ao
cxception after approval of local seff Government even giving ol Cion e Loel

can also be consicdered.
2) AREA QF LAND -

The norm for 1 WTG unit is considered as 1 hectare land  Accordingly |
while allotfing land it should be seen that the development of the adjoining land
should not disturb the wind velocity. The developer will be eligible for getting
right of way for WTG and transmission |

:5} HMON - AGRICULTURAL PERMISSION : -
) FOR GOVERNMENT LAND: —
Enerngy produclion is a non - agricultural purpose , accordingly in the

order allotting the land N. A penmission will ba given and the N.AC tax will
have to be remitted . 1 15 nol necessary for the developer to make a

separate application for M. AL peErmISSION

i} PRIVATE LAND . -
For those Wind Farm Project, pavate land is (o be used for such

projects private land can be uscd as for standard industrial purposes.  For
deemed M. A and  for agnculteral land purchased for non-agncullural  purposas,
relaied concessions of Land Dewelopment Act will e applicabls and will alse be

appdicable to Wind Farm Project
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4)  LEASE PERIOD :
Pericd for lease will be 20 years

aj SUB LEASE CONCESSIONS : — _
The Wind Farm Project developer after getting lease land and  afle

developing, can one time sublease to aclient . Afler the agreement for sublease
the same will be endorsced before the Collector within 30 days. This concession
in necessary for recovery of lease rent from the sublease holder on time  On
viglation of this concession the lesse agreement will be cancelled and the land
will be setzed by Governmenl without any compensation and withoul any liability.

£ LEASE RENT : -

FIRST STAGE : — Af the time of granling possession of the land, 10% of
market value as decided by the District Valvation Commiltee or Slalelevel

Valualion Commillee , will have to be recovered for the fsl & years or when
tha developer granls sublease to the cliont , which ever occurs earlier .

+ SECOND STAGE : -  After first stage menhoged above 15% of lhae
market value will be recovered . The market value for the land will beooseceaees
ceeny b years as por duc oxamination as per Hevenue Lrepartminl aesolbio

Ploferoness -1,

ADVANCE POSSESSION
The colleclor can give advance possession of the land demandoed Ton

wind Farm project afler recovery of the lease renl deoded by the Dist
Yaluation Commitiee . When the price of the land in guesiion is more than He
a0 lacs , the difference in he lease rent based on the value of the land decidu
by Slate Waluation Committce, will be remitted and bond is necessary 1o be
laken for remittance of such amount.

This resolution will come in to force from the date of ssuc . This order is
issucd on approval from Energy and Petro-chemical Department dated 25/5/2004
and approval of Finance Department dated 30602004

By order and in the name of Governor of Gujarat,

{ Mukesh modi)
Coputy Secretary,
Revenue Department, Governmenl of Gujarat .
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SCHEDULE 2

A%AUCA UISIR

salis:- 3ol /209 /3US fo1-9

By [Ae,
6)S ol 99,/ual Ao,

s A, sudlair.
aidlu:- ogfo3/aoae.

ufd,
21d sAszz2ll2Al.
[orze: a1, apeaaixllzflol] 2icagicuali ai, 20/09,/209c01 A A0
RRabNRisgeRd 2iead GRuadRa Akl dss e,
Rieel::— (a) ViAot Aaiiet SAiS6) dl. Y,/ 08/094 YA
(R) Aail A3ttt Sisall il 99/0€ /0900 YA,
2flattet,

Gudsct [dua yed gl w@ucae 3, uqge B yeclai calda va
RAlal SAISal 11.99/06/W090t uel] F YAstA ruciai 20da B dai Y s3] o)A
yvotoll A B2aidlotl Aveioll vikesAl Ros gial a2 y251] wallst cusiu2 sinael
S0 Vo Yol el HuGHi A1 c2i Yell Rueual g Bel saqiai 240 8.

1. Companies who have won wind bids invited either by GUVNL or Solar
Energy Corporation of India or other agencies of the Government of
India, Supported by a letter to that effect from GEDA”

OR

2. Wind Turbine manufacturers or their 100% subsidiaries, and their
associate companies, appearing in the Revised List of Models and
Manufacturers of Wind Turbine(RLMM) as approved by the National
Institute of Wind Energy (NIWE)

g clioid Aaida fersla srol v wanli Reslia 2erva, vl sinaell a2
IAE V10 1943 G5 fiela viganx sidaigl sadi Reid] @,

i 1yeh [AaiRy,

( dl.ofl. E20d )

QTETIE
HEYE TAenat, 7Ua WR.
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SCHEDULE 3 3
No.JMN-2/Vashi/892/2009 _ Collector Office, Kutchp

4 Revenue Branch® ¥
Bhuj. Dt;16/06/2009

Sub :- Moje — Ashaladi, Teh. Lakhpat’s R.S.N0.40/1 paiki’s land H. 27-00-00 are to be
availed for wind farm project on lease rent basis.
Shri Suzlon Gujarat Wind Park Ltd., Rajkot

Ref.- (1) Government’s Revenue department’s resolution no. IMN/3903-UOR/29/A,
Dt.11/6/2004. iR :

Suzlon Gujarat Wind park Ltd.’s application dated 25/3/2008.

Deputy collector, Nakhatrana’s letter no. Land/Vashi/3739/2008

dated 2/8/2008

DILR Bhuj's M.R.No.1/4/08-09, Dt.25/12/2008 & Dt.28/1/2009

Govt. revenue department’s resolution Sr.No.JMN/3903/UOR/29/A

Dated 2/12/2004

This office’s letter no. JMN/2/Lease/Vashi/337/2009 Dated 7/2/2009
Lakhpat Mamlatdar’s letter no.486, Dated 25/2/09

Ordrer :-

As per the Government revenue department’s resolution of Ref(1), a new policy
for allotment of land on lease rent basis for the purpose of wind farm project was
declared and with reference to that applicant Shri Suzlon Gujarat Wind park Ltd., Rajkot
applied through the Ref.(2)’s application for availing on lease rent basis for a duration of
20 years the land of Ashaladi, Teh. Lakhpat’s R.S.No.40/1 paiki's Hec.27-00-00 for the
purpose of wind farm units.

in the matter of the company’s demand, Lakhpat mamlatdar prepare legal
submissioned and the favorable request is forwarded by Dep. collector Nakhatrana Ref.
at (3). The land asked for has not been sanctioned to anybody up to now. Neither
telephone lines nor electric lines pass through or over it.

As per the DILR Bhuj’s letter of Ref. (4) measurement of the land in demand was
done and measurement sheet has been submitted through M.R.No.1/4/08-09. And as
per that survey of demanded land Hec.32-00-00, out of that available land Hec.27-00-00
has been measured on measurement sheet is submitted on produced. As per DILR
Bhuj’s explanation letter on dt.28/1/2009, measurement land Hec.27-00-00 is Govt.
waste land. As per that applicant’s measured land of R.S.No.40/1 paiki’s total land
Hec.27-00-00 area are available.

As per the provisions of the Government’s Revenue department’s resolution ref.
at (5), the rental rates to be charged, for the land allotted for wind farm projects have
been fixed. And as per that the rates fixed are Rs.10,000/- per hector per year. As per
that resolution applicant company was informed to pay Rs.2,70,000/- as lease rent for
the Mouje Ashaladi, Teh. Lakhpat’s R.S.N0.40/1 paiki’s Hec.27-00-00 to Lakhpat’s
mamlatdar within 21 days and this was conveyed through this office’s letter Ref. at (6),
and the applicant company paid lease rent amount of Rs.2,70,000/- on dated
25/2/2009. As per Ref. (7)'s report of Mamlatdar, Lakhpat are submitted with original
challans.
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(2)

As per the resolution of government dated 02/12/2004, the applicant company
hqs paid the annual rent amount, therefore as per the resolution of the government ref.
g\‘l ) and (5), mouje Ashaladi, Teh. Lakhpat’s R.S.N0.40/1 paiki’s Hec.27-00-00 which

‘-_‘ ,haéﬁbeen surveyed and measured by DILR Bhuj and submitted as M.R.No.1/4/08-09

;d?t :d 25/12/2008 for the purpose of wind mill, bound by the following terms and

. / coa itions is to be allotted to Shri Suzlon Gujarat Wind Park Ltd., Rajkot for a duration of
years on lease rent basis.

n;/
=" Terms & Conditions:-

(1) The lease term of the land will be of 20 years.
(2) After expire lease period, it may be thinking for renewed for further lease period.

(3) As per the resolution of the Government dated 02/12/2004, per hector Rs.10,000/-
shall have to be paid as annual rent regularly. And also non agriculture cess and
other taxes pertaining to the land too shall have to be paid regularly. This rent will
have to be paid either by Developer Company or by the Sub lease holder client. And
if any charges are made with reference annual rent in future by the government
those will be binding to the company.

LS

(S d_ L One hector land will be proper for one WTG unit. On allotting the land as per this
-

) § o 2 ‘”"‘4 > aFea, it will be necessary to this land do not suffer due to wind velocity disturbances

2l Beos il when they (adjoining land owners) develop their lands. The developer has the right

W N B -7 of passage for WTG and Transmission.

The developer of the wind farm project shall obtain the land on lease rent and after
, developing he could sublease to a client once only. After executing the sublease
agreement, within 30 days of it. It must be sent for endorsement to the collector.
This permission is necessary so that the rent could be collected from the sublease
. —==*==_  holder within time frame. If this provision is allotted, the lease rent agreement will
ZgNTdo™
‘_ <o ‘be cancelled. The land shall go back to the government sans and compensation as
‘4-./‘%\\
O/ ol \b_a}kden
* 3 s o o M ‘ v
T3 Re B Ré ‘
' NYR el :? rn case there is breach of any of the above terms and conditions as if the land is used
03 ,:for any other purpose save the one for which it is granted then the lase rent will be
B termmated on account of breach of terms and conditions and can to be cancelled
=

PN
: { without compensation with immediate effect.

_ Authorised for Sent Sign (R. R. Varsani)
/4, ;ﬁﬁ sd/- 6 Collector Kutch
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|
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7. Gujarati in to English

Deputy collector Nakhatrana, Kutch ‘
i \ :
_,/ Mamlatdar Dayapar (Kutch) with necessary paper. C. Rhm/
DILR Bhuj Advocate & Notary.

Taluka Development Officer, Lakhpat RAJKOT
Talati, Ashaladi, Teh. Lakhpat-Kutch

Suzlon Gujarat Wind Park Ltd., 1% Floor, “Mangal Shanti”, Opp. Oriental Bank,
Nirmala Convent Road, Rajkot

» To the office file.

VYV YV VY

» Deputy Secretory, Revenue Department, ‘A’ Branch, Sachivalay,
Gandhinagar.
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